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Shri Sarweshwar .iha,

Heard. The learned counse)l for the applicant has
aybmitted that while the applicant retired trom aeryvice  ah
sR-T-7007  and further that he approached this Tribunal vide
0a 179/2003%  seeking  directions for pavment of retiral
hanetits when the =ame had been delaved inordinately by tThe
respondents, the respondents have how iszued The impugned
arder dated 9-6~2003, deciaring that the period ot awuspenliion
from 27~5-%& to 14-7-97 in respect of the applicant shall not
54 (bl olause 4 & 5, The respondents have tollowead it oun
with +the orders of the Oftfice of the Pay & aocounts  Oftine

No.1  dated 17-10-2003 {(Annexure #-2), in which They have

indicated That an amount of Rs.8%,121/- Wwiil be recovered

from him on account of pay for the period of anapension. The

appiicant has  submitted that in The impuaned order of the
respondents  there is a mention only that the period af

syapeansion  will be Treated as not spent on duty and there is

no mention about the paw and aliowances ftor that period being
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racnvaerad, accordingly, the order recovering the said amount
on  account of pay and allowances for the zaaid period in  fThe
abzence of there being any order to that effect iS“win the
opinion of  the applicant, not legal and should, ftheretore,
weyid, Tn  hiz opinion, he should have been servea a notice

before any such step was taken by the respondents,

The Aaoppiicant has also submitted a renresentation
to The respondents in the matter on 31-12-2003%, whereas the

orasent  Of has been filed on 13-1-2004. Tt appears that the

reapondents have still not disposed of the representation.
Moreover, it is only about a fortniaht That has passed since

the renresentation has been submitted by the applicant to the

resnondents,

3. tUnder Ttheze circumstances, T am of +the obpinion
that it would be appropriate to dispose of this 04 at  this
shage itself with directions to fthe respondents to consider
The representation of the applicant which is already pending

-~

with them and also this 04 by treating it as another
representation of the applicant on the subject and to dispose
them of by issuing a reasoned and speaking order within a

pariod of three months from the date of receint of a copy af

sh]Q, r')f“c“il‘“r‘ “

4. This DA thus stands disposed of . Tt grievance of

the applicant =atil) survives, he shall have liberty to

avproach this Tribunal.
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